(Under Regulation 6 of t

FORM A
PUBLIC ANNOUNCEMENT

he Insolvency and Bankruptcy Board of India (Insolvency Resolution

Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ROHAN CONSORTIUM PRIVATE LIMITED

RELEVANT PARTICULARS ]

Name of corporate debtor

ROHAN CONSORTIUM  PRIVATE
LIMITED

Date of incorporation of corporate debtor

17/05/2012

Authority under which corporate debtor is

{ incorporated / registered

RoC - Mumbeai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74900MH2012PTC231206

Address of the registered office and
principal office (if any) of corporate debtor

Shop No-22, Krishna Tower,Plot No-8 &
8A, Sector-9, New- Panvel (W) Navi
Mumbai Raigarh Mh 410206

Insolvency gommencement date in respect
of corporate debtor

15/11/2021 (communication about
appointment received on 18/11/2021)

Estimated date of closure of insolvency
resolution process

15/05/2022

Name and registration number of the
insolvency professional acting as interim
resolution professional

VASUDEV GANESH NAYAK UDUPI
IBBI/IPA-001/1P-P00019/2016-17/10043

Address and e-mail of the interim
resolution professional, as registered with
the Board

303/305, Rajamata CHS Ltd, Near RTO,
Four Bungalows, Andheri — West, Mumbai
— 400053

uvnavak2004@yahoo.co.in

Address and e-mail to be used for
correspondence with the interim resolution
professional

303/305, Rajamata CHS Ltd, Near RTO.
Four Bungalows, Andheri — West, Mumbai
— 400053

irp.rohanconsort@gmail.com

11.

Last date for submission of claims

01/12/2021

12,

Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Name the class (es) — NA.

Names of Insolvency  Professionals
identified to act as  Authorised
Representative of creditors in a class (Three
names for each class)

1. NA
2. NA
3. NA

L—

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Weblink:
htpps://ibbi.gov.in/downloadform.html
Not applicable

]

Notice is hereby given that the National Comp
commencement of a corporate insolvency res

PRIVATE LIMITED on 15/11/2021.

any Law Tribunal Mumbai Bench has ordered the
olution process of the ROHAN CONSORTIUM



The creditors of ROHAN CONSORTIUM PRIVATE LIMITED, are hereby called upon to submit
their claims with proof on or before 02/12/2021 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the Insolvency
and Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The proof of claims is to be submitted by way of the following specified forms along with
documentary proof in support of their claims: -

Note-1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workmen and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors

Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contact details in the claim form so that any query regarding claim can be resolved
immediately.
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IP-POOOIY g ;
m&-ﬂ—fml/},ﬁ‘ CA'Vasudev Qanesh Nayf'ak Udupi
Date: 19/11/2021 8/ Interim Resolution Professional of -

ROHAN CONSORTIUM PRIVATE LIMITED
IBBI/IPA-001/1P-P00019/2016-17/10043

Place: Mumbai



